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(see Rule 42)
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dents shall obtain necessary instru-

Etion on the matter.
’ List on 12.2.2002 for admission
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Meé?ér e Vice=Chairman

8ard Mr., A.Ahmed, learnad

‘applicant has
jof the deaprtm
‘initiated on

.to an event fthat
‘May,1993,
" respond

(C.G.S.C.‘For the respondents

By thi the

the continuance

applicati

1 praoceeding
+1042000 partaining
ok place in

t has bswp statad by the
ts that the p pceeding is _

falmos complatef and the\department

-qumry Cfficer, Mr., A.K.Ch udhury,
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‘respoqdents stated that the en uxry
was com lste&2Q§%t month and

/ The application stands dispos
Ne order as to costs,

Memb®8T Viee=Chairman
- 1242,02 Heard Mr, A.Ahmed learned counsel \/
for the applicant and also fir, A.K.Choudhe
ury, learned Addl. C.G.5.C. for the
res pondenis, ¢
By this application the applicant

has assailed the continuance of the depar-
tmental proceeding initiated on 25.10,2000

1>partainin to an event that took place in

‘May,1998, It has been stated by the respo-
‘dents that the proceeding is almost
complaete and the department is waiting for
the report of the Enquiry B8fficer. Mr, A,
K.Cheudhury, learned Addl, C.G.S5.Cs for
the respondents $tated that the enduiry
was completed in the last month and the

’ competent authority is eagerly expecting
the enquiry report. The competent authore
ity shall act with all promptitude on

. S receipience of the rsport,

Contd/=
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: Considering @all the aspects
"of the matter, we are of the opinion
" that the enquiry proceeding needs
fta be concluded at the earliest,

. §ince the praceeding is almost

: ¢ompleta, we direct the respondents
' to complete the exercise withig. .six
" weeks from today. If the applicant
is aggrieved by the decision of the
; authgrity he may approach the
Tribunal if so advised. prLuu

The application stands

- | disposed of. No order as to costs.

\C?(iygbua«¢\>» ~l/\/'——~-——-—’\~

member Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL ,
BUWAHATI EBENCH, GUWAHATI.
(AN AFFLICATION UNDER SECTION 19 OF THE CENTRAL

ADMINISTRATIVE TRIRUNAL ACT, 1985 )

Sri Sambhu Ram Marzumder

~Vergus-

Union of India & QOthers

Partiéulars
Application
Verification
Annexure-A
Annexure—§
ﬁnnemure-ﬁ
Annexure—-D
Annexure—E
Annexure-F
Annexure—G

Annexure—H
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IN THE CENTRAL ADMINISTRATIVE TRIBUNMAL,
GAUHATI BENCH AT GAUHATI.

g\; Swm%m\ﬂ

(AN ﬁPPLICéTIdN UNDER SECTIOM 19 OF "THE
"CENTRAL-ADMINIBTRQTIVE TRIBUNAL ACT, 1985.)

ORIGINAL AFFLICATION NO. : OF Z2082.
EETWEEN

Sri Samhhu Ram Mazumder,
Fostal Agsiétantg
G.F.0., Buwahati,
F.0.~Guwahati~1,
- épplicamﬁu
~AND-

11 Union O India,
represented by the Secretary
to the Government of India,
Ministry of Communication,

New Delhi.

21 The Chief Fost Master General,
Assam Circle, Guwahati,

FoO.-Buwahati~-781D01 .

=3 The Senior Superintendent of Fost
Offices, Guwahati ﬁiviﬁioﬁ,\\\\

Guwahati~1.
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41 The Superintendent of Fostal Store
Depot, FP.0.~-Bamunimaidam,
- Guwahati-21.
- Respondents,

PETAILG OF THE AFPLICATION:

a0 FARTICULARS OF THE ORDER AGAINST WHICH
THE AFFLICATION IS MADE:

The instant application is not directed-
against any particular G&fice order but praying
before this Hon’blé Tribunal ‘§Qr a direction to
the Respondents for early completion ot
Departmental inguiry under Rule 14 of the Central

Civil SBervices (Classification, Control and

Appeal) Rules 1965 against the applicant’s case

vide No. 8D/Vig-1/98-99 dated 25-10-2000 and aléo
ffice Memo No. SD/Rule-14/2000-01 dated  Z%9-11-
2000 initiated by the Respondent No. 4.

2. JURIGDICTION OF THE TRIBUNAL

The applicant declares that the subject

matter‘-o¥ the instant application is within the

durisdiction of the Hon'ble Tribunal.

RN - LIMITATION

The applicant further declares that the

application ig within the limitation period

presoribed  under 'Sectimn' 21 of the Administrative

Tribunal.ﬁct, 1985,

¥
v



@

v

—~ -

4, FACTS OF THE CASE

Facts of the case in  brief are given

below: T

4.11 That ymur humble applicant is citizen of
India and as such, he is entitled to all the .
rights and privileges and protection granted by

the Constitution of India.

'4.2 That your applicant begs to state that

=

he joined in  Fostal Department in  1965. He is
working very sincerely and honestly with thost
gatisfaction to the authority concerned. He is
going to be retired on  superannuaticon  from  the.

Fostal Department in the month of August, 2002,

4,73 That yvour applicant is now working as
Fostal fAssistant, Guwahati FHP.O.,}A Guwahati.

Earlier vyour applicant was Fostal fssistant in

the Office of the Superintendent of @ Fostal Store

Depot, Buwahati~21. While he was. working as
Fostal Assistant at Fostal Store  Depot he. Was
asked to lock after as Assistant Manager (F.85.D.)
from 19-@5-1998 to -Z28-05-1998 during the leave of
Sri. Jiwan Chandra Das, Regular Assistant Manager,

Fostal Store Depot in  addition to his own duty,

Sri Jiwan Chandra Das or the Respondent did not

give him any oppqrtunity, instruction or ~order to
verify the stock of the store with the Stock
register. In this regard he had written a letter

to the Respondent about his inability to operate
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the DBodown of the postal depot  as  look after
Assistant Manager. But the. authority rejected his

prayer.

4.4 That vyour applicant begs to state that
the Office of the Respondent No. 4, has issued a
letter No. 6D/Uigm1/98wé9 dated 25-10-2000 about
alleged tiscrapancy in-  the stock af orinting
paper of size 43 X &9 Cm. and he was giQen
opportunity to submit representation in support
o f Qis QEfenﬁa if cany  within 18 (ten) days éfter :
receive of the said letter. The applicant
submitted the ,reprﬁseﬁtatimn in  this ‘regard and
totally denied the charges brought against him.
The R@spond@ht Ne. ¢ 4 issued  another iffice
Memorandum with article of charges under Rule 14
of the Central Civil Servicwgv (Claﬁsificgtiong-
Control and Aﬁpeal) vide .6, Ney . SD/Rule-14/
2000-81 dated 29-11-2000. '

Annesure-A i the photocopy  of letter

" No. SD/Vig-1/98-99 dated 25-10-2000.

Annexure~R is the photocopy of Office
Memorandum No. SD/Rule  ~14/7000~01 dated
29-11-2008 alongwith article of charges
brmught against the applicant.
4.5 That vyour . applicant begs to étate that
8ri Jiwan Chandra. Das, tﬁe Assistant Manager,
Fostal Store Depat, Guwahati~21 was éharge

sheeted vide Memo. No. SD/Vig-1/98-99 dated 09—

\, —
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@a1-2001 in the Same Qigilance Ccase and Was
ordered by one Sri A c Das, Superintendent of
Fostal Store  Depot, Buwahati to recoverr Re.
1&£,000/-+ only from Jiwan Chandra Das, Agéistant
Manage, F.8.D., Guwahati~21 from his 'pay from the
month-  of January , 2@@& on installment at Rs.
20006/~  per month. It may be stated that during
the leave of 8ri  Jiwan Chandra Das, Agsistant
Manager, P.S.D,{ Buwahati your applicant worked
as  Look After Assistant Manager from the period

19-05-1998 to 28-D5-1998.

ﬁnnexutmmc is  the photocopy of Memo No.
8D/Vig-1/98~99 dated G9-01-2001.
\

4.6 That the applicant begs to state that
Sri 8 Dey Furkayastha was appointed ' as Inquiry
Dfficer under Departmental Inquiry Rule 14 of 008
(CCAY Rui@ﬁ L1960 against your applicant. The said
Inquiry  Officer informed yhur applicant vide
fettar. Inquiry-14/1/2001  dated 21-05-2001 that
preliminary inqqiry against the vigilance Case
will be held on RQ—QSmﬂﬁﬁi in  the Office of
Superintendent, Fostal Store  Depot, 'Buwahati at
12.80 A.M. Your applicant was asked .FD attend the.
ﬁrsceeding either alone or accompanied by Defense
Assistant  on th@v'appoint@d_ date, time and -piéce
faiiing which the prmceedidggA shall be held eu-
parte. The Froceedings of preliminary inquiry was

held on 29-05-2001 in presence of your applicant.
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Annexure-D  is  the photocopy of  letter

Mo Inquiry*l4/1/2@®1 dated 21-05-20081.

Annexure-~k is thes photocopy of

preliminary hearing dated 29-0%5-2001.
4,7  The. épplicant begs to state that he made
request to  the Inquiry Officer to suphly SOMme
important documents vide his - letter dated 04-Q6-
2081 but the Inguiry Officer rejected it vide his
letter No. Inquiry—14/1/2001 . dated 10-@7-2081  on
the ground that it is . irrelevant with the
Inquiry. - The Imguiry Officer vide his another
letter on the same date fixed the next hearing of

the case on 19-@7-2001 and 20-07-7001.

Annexure~F & (6 are the photocopies of
letters  HNp. Inquiry—-14/1/2001 dated 130~
B7-2021 .

4.8 | That vyour applicant begs -~ to state that.
regular hearing 'a§ the .case was' held on 1?*®7~
. 2031, 2@-@7-2001 and 20-08-2001 and ymﬁr
aﬁplicant aleo submitted ﬁis Cdetence  statements
on 30-10-2001 but till today the Respondents have
not completead the Vigilance ard Departmental

Inguiry relating tm‘th@-matter of 1998,

Annexure-H  is  the photocopy bpf  Defence
statement submitted by the applicant on-

0102001 .
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4.9 That vyour aﬁpligant begs teo state that -
he apprehends éhat the Respondents with a motive
behind illegally tried to victimize &he applicant
by way of disciplinary proceedings  to Chide the
face of their interested persons and  hence they
have delayed the matier by not’  coming te &

conclusion of the Departmental Prmceedingé.

4.10 That vyour applicant begs to state that
he -15 going to be retired on superannuation in
the | anﬁh of August, 2002, As such, it is
necessary  for the .Respmndentg to éomplete entire
Departmental proceedings against the éphlicant A%
early é% possible.  Otherwise, hig p@nsionary
benefits will be held up and he will face acute
financial hardships. ‘Hence, he is  compelled tmi
apprdach this Hon‘ble 'Tribunal to  interfere iﬁ'
Cthis matter with a direction to the Respondents
to complete - the entire prmceedidgs within a time
limit as this Hom'ble . Tribunal Deem Fit and

Froper.

4,31 That your applicant submits © that the
action of  the Respbndenta is mala fide, illégalg
arbitrary and whimsical and .alsm with a motive
hehind. | -

4.12 That féur applicant l submits that the
Respondents have resorted the colourable exercise
of poWer‘ to é@pfive the applicant from getting

timely pensionary benefits ete,
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4.1= That the applicant submits  that the
Respondents  deliberately done serious ° injustice
by giving mental trouble to the applicant by not

completing the Froceedings within time.

4.14 ‘That  this ‘spplication is made hoha .fide

and for the ends of Jjustice.

Siw GROUNDS FOR RELIEF WITH LEGAL FROVISION:

Sel For that, on the reasons  and facts which

. are  narrated above, the action af the

\
respondents, is prima  facie illegal and
without jurisdiction.

.5.2 - For | that, the Respondents are taking:
advantage of dilatory  tactic to give
mental ancd financial pressure to the
applicant. As sueh, actions of the
Respondents are arbitrary& - mala fide,
illegal and also with a motive behind.

G For that, the actions of the Respondents
are not maintainable in law as well as
in facts.

S.4 For that, in ahy view of the matter the

action of £ Fe respondents are not

sustainable in the eye of law.




— 9.

The applicants Crave jwave of this
Hon'ble . Tribunal to advance further
grounds  at the time of hearing of this

instant applicatimn.
ba DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative  and

" efficacious remedy available to the applicants

except in&bking the Jurisdiction of this Hon'ble
Tribunal under Section 19 of the Administrative
Tribunal Act, 1985, '
7. MATTERS NOT.PREVIOQUSLY FILED OR

FENDING IM ANY QOTHER COURT:

Thét the applicant further declares that
he has not filed any application, writ petition
or suit in respect of the subject matter of the
instant application hefore any ather Court,
authority, no} any such) application, wirit
petition or suit is pending Eefare any of them.

»

"N
R

_ RELIEF SQUGBHT FOR:

Under the §act§‘ and circumstances stated
above the apblicanta most ' respectfully prayed
that vyour Lordships. may be pleased to pléasad
to dispose of .the matter at the admission

stage by directing the Respondents:
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to  complete the Departmental Froceedings as
garly as  possible or  this Hon'ble Tribunal
may be pleased to direct the Reapmndents to
fix a time for completion of the Departmental
proceedings arising out of Vigilance Case No.
ED/Vig.~1/98-99 dateéed 25102000 and also
arising out of Office Memorandum Mo . éD/Rul@“
147260001 tlated 29-11-Z0080 -  against the

applicant.

to  grant  such  further or other relief or
reliefs to which the applicant  may be
entitled having regard to the facts and

circumstances of the case.

Grant the Cost. of this application to’

the applicant.

INTERIM ORDER FRAYED FOR:
At this stage no interim order is prayed

for but if the Hon'ble Tribunal may deem
fit and  proper may = pass any interim

order or orders.

Application Is Filed Through

Acvocate.
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LIST OF ENCLOSURES:
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-

As stated above.

- Verification.
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VERIFICATION

I, 8ri Sambhu Ram Mazumder, Fostal Assistant,
G.F.0., Buwahati, F.0.~Buwahati~1, the . applicant
of  the . instant case do hereby solemnly verify
that the statements made in paragraphs .

paragraphs (. {, L\.')_/Q S
6\ °\ G \0 . are  true to my  knowledge,

those made in paragraphs C( L( ({-5 C,‘ 6 ,CQ' 7/~

L\g are helng matters m‘ records

———

are true to information deriwv red  therefrom which I
believe to he true énd those made in péragraph o
are true to 'my lergal aince and reat‘ are my
Fumble submissions before this Horm'ble Tribunal I

have not suppressed any material facts.

And I sign this verification today on

this the zﬂiL\day oﬁ;kMWMf”@@” at Guwahati.
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Department of Posts, indie

" . Office of the Supdt. Postal Store Depnt, Girmahati 181021
st ’ ’ : . ’ :
" ‘ o
o Jrry Byt Ram Marumdar,
P.A OFG the SupdL Postal
Store Depot. Guwshati.
. No. SD/Vig-1/98-99 “ Dated 2t Guwzha the 25-10-2000.

St - Alleged digorepency inthe stock: of
Prinding Paper of size 43269 cms.

It ig obgerved that during the period of leave of 8ri Jiwan Ch

Das, Asstl. Manager, Postal Store Depat, durnigg the pertud from 13-65-36 Lo 28-05-98, you
were ordered to look after the works of Asstt. Manager, Postal Siore Depot.It is found the as per
the order, you locked after the dutics of the Asstt. Marager during the bore said period, Being
the Asstt. Manager, it was necessary on your part to tzke over the articles of stock after carefully
checking them with the stock register as the stocks were inder the cherge of Jiwan Ch, Das
earlier just before youIn your writen Qtatemens &d 2-7-28 given b<lore the then IP.0.(0), it
has been stated by you that neither you see the stock nor the stock was givento you . It was
necessary on your part to take over the stock correctly o7 to report diecrepency if any under Rule
276 o[ P&T Maniual 3rd edition{2ud reprint). Failing to Like over the stock of aticles care fuly
checking them with the stock register while you took over the works of Asstt. mansger, it is
alleged that you did not chserred the sprit of the rule 272 25 mentioned chore,

SRR While examining the Register of Kev mainteined in the P3D/
i T Guwahiati you were found to have taken over the keys of Faper Godown on 20-05-98 and 21-05-
: ~ 7 u 98.The stock Register of Printing Paper reflected thet on 20.5.98 you in the capacity of Asstt.
e ¢.Manager irsued pepers of size 43X69 cms for printing in Risograph Printing Machine end on
T 21598 you huve issued papery OF wize 43% e 1o 1S Gitayjali Printing Press, Guwahali-$
.0 - forprinting of one lakh Est-36 vide ordes No. SD/LP/Tender-02/97-98 did 15.5.98. Again on
S . 21.5.98 you have issued paper of size £9X85 ems to 1S Gitaniali Prirting Press,Guwahati-$
’ -+, for printing of 2000 booss of §~37 vide order No. STVLE/Tender-02/97-98 6td 15.5.98 and on
© w04 i the same order you Have issued Cover of size $6X71 1 cms onthat day ie21.5.98. Againon
e F 215,98 you have dssued to /3 Gitanjali Printing Press, Guwahati-S paper of size 43X69 cm
. oo v o, for priting of 100 pads of Prescription Stip vide order No.SDﬂ;PfrmdersOZIQ{MB &d¥
w7 14015.5.98, paper of size SEXOT ems for printinig of one lakh Corr-67 vide order No.SD/LP/
"y Tender-02/97-98 did 14/15-05-98 and paper of size $63%71 cus for peisting of one {akh Daily

Ol iremr—re e
o f

+ Bag Balance Report vide order No. SD/LP/Tender-02/97-98 did 15.05.98.

S o, he per Memo of Disuribion of Woris, Asst Manager
the custodian of Printing Papars He e aloo to meintain proper acoount of stock of papers
¢ and fully responsible for accountability, short/excess in stock of papers.

' " _ After rasumntion of duty by 8rf Jimen Ch. Das, Aeatt Meneger .
it wasFeporied Lo Supdl. PED/Guwaliati tih 25.6.98 et tsere 15 discripency in the slock of
paper. Accordingly inquiry was institited and shortaze of 116 Rearns and 191 sheets of
printing paper of the size 42%69 ems s egtabtished The coot of 114 Reams 191 theets of
the paper of 43X6% ems comes to Ks.32,383.19 @ k3. L7525 per ke, scconding the eniry
in the remarks column of page No‘.g’ﬂ_fj‘o_ﬂm Stock Recister
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] ' Thus it i5 alleged that laxity on your part to observe the

' - .epirit of rules contained under Rule 226 of PAT Mol Vol T 2nd edition (2nd reprint) and
failure Lo follow conterts of ’wodqs msmmmmn eSO COTENAed Lowards the Joss of
papem worth of Re.32,383. 29 while wodrmgas Asatt. me PSD{Gurwehati, which

; nstmztca a grave miscondi t and "Hi'

P

u:ncm 8 & SENIGUS ¥ mtm

R - Rons i, R 8

H@we:wr before heing resorted to such action you are
gwen afl uppemmxty to gubrmit mpreseaieﬁmﬁ m supprd of your Gelence il any wﬂhm

days of receipt of this letter failing which it will be presumed thet you have no repregentation
ratke and action ag deerned it will be znr’..::z’.;cd .
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[
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B
;:;
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be heard in person,
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: rﬂmrﬁmuﬁ_g:_%
DEPARTMENT OF POSTS : IDI4 -
_ 0}" FICE OF THE SUPDT. POSTAL STORES DEFOT
o ' GTMAMN-?SIGZ!
v T o SDRude-14/2000-01,
o ) Dated at Cuvahati the 29-11-2000.
N -~ MEMORANDUM

u‘ et

- The urzder’signed vroaoses to hoid en nquary aganst Shri Sambhu Ram Majumdar
(4 of the Centrad Civil Services { Classification, Control and Appeal )

CONLT .
/D erl w’ium x\uw 4

| Rufek, 1963, The substance of the imputations af misconduct or mishehaviour in respect of

which the inquiry is proposed fo be held is set out in Ine enciosed statement of articies of

charge (Anncxure 1). A statoment of the imputations of mizconduct or mishchaviour in support

of each-atticle of charge is enclosed t Arnexure I 1. A list of documents by which, and q list of
Wuuebaé‘s I)_y whom, the deticles uf o Churge ary prupuow fv by ou&mn?d aie also enclosed
{ Amerures ’!’ and 1),

. 2, ShevSambhu Ram Mammaar is arected to submat wrf:m 101 days of the receipt of
this .wlnsfhax uumlf?? d )v?"fféfe Stmcr'}mfu u_) m.: UI:JBNW @i Glso i stale whether f'e desires to

3. He is informed that an inquiry will be nefa oniy int respect of those arizcles of

charges as are not zzdmtted He sk md, therefore, specifically admit or deny each article of
charge. '

v 450 Sambhu Ram xha}mdar is furiner s‘ﬁ,gumaed et ifhe does ot submit his

“written statement of defence on or before the date ::pmfieti in para 2 above, or does not appear

in person DE}OI‘E the inquiring aumamv or omermse mzfs or !WHSEE 10 oamvt [y with the provisions

of Rule 14 of the CCS (CCA) Rules, 1965, or the ordersidirections ismed in ? puTsuGRCe of the

sa:d mle, the mqw ring authority may hold the inquiry against him ex parte.

-5 Atrennora of Shri Sambhu Ram Mammdar 15 invited to Rule 20 of the Central

CIV Services { Conduct ) Bules, 1964, under which ne Government servant shall bring or attempt

to bring any uotmml or nutside mf!uenm to bear upon any superior auﬁron!y to further his interest
int respect uf ntters periaining to his servive wider ine Government. ] if any repmsenlanon is
received on kis behalf from anot ’*e*'pa**oﬂ in respect of any matter dealt with in these proceedings
it wili be presumea that Shrt Sambhu Ram Mammdar 15 avere of such a representation and that

it has been made at lis instance aad action-will be faken ugsz@m Fim for violation of Rule 20 of the
CCY( (o onduct ) Qy!o,g.; 1064,

U The recei pf Of the Memmmmm nmay De acmomeagmg \
ap

GCDas)

Superintendent

S o I Postal Stores Depot, Guwahati

“Shr SEmbhu Ram Majwa‘arﬁ
" PAJPostai Stores Depot,
Guwahati, 751031,

L
P

v).
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Annexure-1,

~ . ) I K3 Lt . TN g n. )y, y
slalemgnt of driivies of charee [rasmed agdinst 5o e Sandiive Ruini mujimedr, FA/ Postal Stor
Depot, Guwaheti 7270001 ' '

' ;4, “’c.fe-i

¥ That the said Shri Sambbuy Ram Meajumder, PA Postal Store Depot, .
- while functioning as Asstt, Manager Posial Store Depor, Guwahati-21 during the period from
+ 19-05:98 to 29-5-98 (F/N) Jailed to take over the articles of stock affer carefully checking them

Cwith the Stock register, while resuming duty on 19-05-98 as Asstt. manager, Postal Store

1 - Depot, as was required under Rule 276 of P&T manuai Voi 11 3rd edition (2nd reprint), which
o -~ ‘resulted discrepencies in stock of printing papersand therchy  failed to maintain devotion to

‘duty and acted as such which was unbecoming of a Govt. Servant in contravention of Rule 3
()iiand 3(1) (iii) of CC3 (conduct) Rules, 1262,

| e Aridddel] o
- | That during the uforesaid perivd, while Junctioning in the aforesaid

office, the said Shri Sambhy Rar: Majumdar, being the custodien of printing Papers failed to

- -excercise hus duty as’ entrusted as per memo of Gistniinion of woris and contributed towards

- ioss of 116 rean 19! sheets of, paper of size $336%mi valued of B5.32283.29 from his custody

- Land thus failed to maintan devotion to duty and acted es such vhich was unbecoming of a Govt,
servant in contravention of Rute 3(1}iii} and 3itjfiii} of 'C5{Conduct) Rujes, 1 964,

—— = - rves

S - dnnexue-ii

h

- - Statement of imggfg_tjbn of misconduct or niisbehaviour in sunport of the articles of charge
. - uframed aganst Shri Sambhu Bam Majumdar, BAS Postal Store Depot; Guwahati-2),

Atticle-f

- L S |

oS- - Thatthe said Shri Sambka Rem Majumdar, Senior most P.A. was ordered to
- " look after the works of the Asstt. Manager in addition to his share of work during the leave
- vacaney of Sri J, ¢ Dus, Accordingly Sri Sanbiin Ram Muzmiar looked afler the work of Asstt,
- Manager during the period from {25,980 30 5,02 (ERY. Under Rule 976 of P&T Manual Vol 1]
- 3id edition {2nd reprint), it was necessary on the part of Shri Magumdar to taie over the articles
- of stock after carefully checking them with the Sock Register while resuming duty as Asstt
- manragegon 19.5.98 as the stocks were updor the charge of Svi Jivan (%, Das, Asstt, Manager
. iduring 'Tkeperz'oa’ prior to proceeding on ieave. But ihe said Sri Maiumdar did not do so. |
- Subseguently, Shri Das Returring from Jeave made neport aslo the discrepency in stockof
paper to Supdt, PSDIGuwahati, Inguire imstituted revealed that there were shortape of 116 Reams
1 and 191 sheets of printing puper of lhe sive 303G ms e Sion k. 7

| s the sedd Sari Mupuralar Jaiiing to vbserve the spirit of rmules
‘ , containod undeor Rule 276 of PET Manual Voi. J} 2nd edition{nd reprint), contributed towards

£\
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[~ Gdiscrepencies in stock of papers, v

.

" Risograph Printing Machine and on 34.5.95
o MIS Gitanjali Printing Press, Cuwakati-

09X66 cms to M5 Gitanjaif Printing Press, Guwahati-; Jor
- order Ne. SDILE Tender.00/0 7083 15,598
< Cover of size 567 t.Lcms on that davie L5,

- Cms for prirting of one gk Corr-67 vie
. aid paper of size SEXS s

- SVLP/Tender02/07.08 gtd 15.05.08

- .s{:o‘n‘uggt of £16 Reains wnd {94 ‘
- costof 116 Reams 19) sheers of the peper'o

of Drinting Papers Mz 15 ofpapers and filly responstble
Jor accountabili by, shortlexcess in stock Of rapors

Memo of distribution of wor e 1055 of papers worth of R5.34,385.29
while vior¥ing gz Asott Manager PSDMGirnahats, Fic 20
- Majumdar faited to main
- Servant i cortravention of Rule i) wad 51

List of ducuments by whics, the
PAZPS. DY Cuwahaty are prop

o/

vhlle working s Asatt, Manager PSDIGy wakati, Thus it is
alleged that the said Shei Samblist Ram Maywrdo » fatlod to maintarn devation 1o duty and acted q

Such which was unbecoming of g Gowr. Servant e comtravemon of Ruie 3(1itij and 3(1)(5ii) of
CCS (conduct Rules, 1064 . _ ,

-
Q
b

. o *drticle-ff

S That the said Shri Sambhy Pam rejumdar, while working as
Asstt. Manager postal Store Depot, Guwatati-24. s Jound to kave taken over the keys of the
rper Godown on 20-3-98, aid 210558 wiock Regisier of refiected that on 20-5-98 Shri

-Majumdar in the capacity of 4sstt Manager ; sxued prpers of size 42X60 Cms for printing in

' 7 Majumdar 1ssued papers of size 43X6%ms to
S Jor piiniting of one lald Est-36 vide order No
;S'D/,[-P/.?er;cfer-f)%‘??-% dtd 15.5.98 Asqinon 24,5 08 S Majumdar, issued paper of size
rprinting of 2000 books of 537 vide
<d on the same order Sri Majumdar issued
M8 Againon 21.5.98 Sri Majumdar issued to M/S

Gitanjali Printisg Pregs, Guwaliati=3 peigrer uf'size 43562 o for printing of 1609ads of

Prescription Sip vide order No.SD7¥ Pllender£0007.0% 2414/15.5.9 paper of size 56X9/

order o, SDIL P/ Tender-(2/97.95 gid 14/15-05-98

JUF piinting of one lak% Daily Bag Balarice Report vide order No,

Thoug: the said Sri Mainmdar sepeated]

PR sae i ymwpfiérl papers from the
stock; ro discripancy was reported on bie above particuiarised g

ove ates. Subsequentiy, a’g‘scnpencies
. v stock of papers vas reported to Supdt, PSD/ Gk by Sr

iean Ch, Das Asstt, manager

after returning from leave On receipt of the report of discripency inguiry was instituted and |

sheets of priniing puper of ti size 9346%cis was established. The :
f 4336% s comes 10 Bs 3238320 @Rs. 2785 per

y .

i

Ream,

As per Memo of Destniution of Works, Asstt. Man

ager ts the custodian
also to maintain Proper vwcount of stock

i Sambhy Rar quzm.@'arj&uh'ng fo exercise duty as entrusted qs per
5, contribuied towerds 17

*

RIRE TG it is alleged thet the said Shri Samdhi: Ram
tain devobon to duty and acteq @ such which wias unbecomin 2 of a Govt
i} o CC3 1 Conduct) Rules, 1964

- ﬁnﬂeﬂ;&wm |
e g‘;'" A “" it il

articles of char ¢ Uit D
X

i Rt Majundar
0sed 10 be sustained

(1) Stock register of paper

1] Register of Kevs, o | \ |
3 Qv Uyq Kofilw Dy ,«gm-mm;mr« e \
T P
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) Memo of distiibution of woils,

(5) Report dtd 25-6.98 to Studt. PSD by Jivn (%, Das Az, Manager regarding discrepency

of paper of size 43560 cm. ,
(C)Written reresentation did 2-11-2000 61 Sri Sambia Ram Majumdar,p A PSD/GH,
{(7)Writen Statement of Sri Sambhy fam Mapumdar P AIPSDIGH dtd, 2.7.08
(5) Written Statement of SH Jiwan Ch, Mﬁu{afzager, PSD/GH dd 30-6-98,
. (%) Written Statement of 8ri Bhupendrn Neth Chaudhury, Accountont PSD/CH dtd, 1.7-02
(10) Wnitten Statement of SnMakesh Ch, Das PAIG.P.OJGH did)- 7-98
(11) Written Statament Of S Sarbiswar Kaltta Vight Guard/PSDIGH did 30-6-98,

dnnezure-lV

List of Witiiesses by whom the artcles of charse framed GEGinst i Sambhy Ram Majumdar, PA/

PED/Gh are pronosed to he sustained

L. 81 Bhubaneswar il s /(P) Bathscla Sub Divn, pathsala,
2 57 Jiwan C, Das, Asst, Manager, ESTvGH

2.5m Bhupendra Nath ¢ wanakury, Aecountant BSDGH

4 Sri Mahesh Ch, Das b 4 1 wahat GPO _
05 Sarbeswar Kulita, Night Gueerd/ PO0/GH \

Postal Siores Depot, Guwahati

2 s AN 3 JURTER ;;..,..-._.A, . .
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{ S T Debarimeny of Pusis, ,Im&z
' /6/ Office of the Supdi, Postat Stores Depoy Guwahati 781021

Memo Ny, SDVig-1/95-53

) Dated ot Guwahaii the 0201-200;.

¥eur on vehich action Y4S proposed to
5 be taken s lso enclogagd therein, The Memo as rennoned above vz dellvered 10 Sy ‘
y

Jiwan Ch. Das on 24-11-2000 under Teceint. Sn Jiwan C. pag WAS piven qp Opportunity

to subinit lepresentation in Suppot of kis ;’cf:'iit?é with in 10 days of receipt of the said
Memo. The charaes brought aganst §7i Jiwen (%, Das vas as under.

2.4 was ordered s ‘oot after the orks of the decys Mancgerin cddinion 0 his share of
work, Accordingly Sri Sambhu Ram Mazumder iogps 4 after the wory of Asstt. Manager
Quring the Period from 19,5.98 o 23598 (F70N). On €Xpiry of ieave, the sqig Sari Dag
oy [ resumed auty in the Fp7 0/ 29.5.98 A5 Peringructions Contaricd Uider e 2760
' , IOR L2nd repning it was "ecessary on the pon of Shri Das”

carenzity ci ecang them wth ho Sock Regster

while FeSuming duty on 29,5, 98, as the stois were knder 1, charge of 51 Samphy Ram
Mazumdcr b, ‘ooked afier the dutics of 4- K1ing the period of leave
mentioned above, gy, i

i ury, S WS Jound 1o haye
(a8en over the fo Y5 ‘ ROL1602 12698 The Srock
Register of P.f:inﬁng Pers reflected phar 4482 Ty Des, in the capagty of Assht

Manager ISSued pq,

releed lidt Hiough S D look over the Leys of
Paper Codowy an 11 0.92 as per Roojerp, e Xers, ro priptine Parers found 1o have
Issued on {1,698 n  £2.6.98 11 was noficed that Shn fgs wentio Faver Godown
CWICE af 1140 fips und 3§ S hrs, The Dok Regroivr of, Preding puper e b ibiss that vy
{2808 papers of geo e em

MO O CUtine and PREERZ in the Kisograph
_ n tie samp Gey papors 0Of 520 S6X0)cms werp
J0und 10 jhaye, ssued ro MIS Gitansa;) Prniing pross o Pnnling of one juis Corr-g7
sl er; velope) as perorder 3o, ooy r Tendenl, T8 dd ) 15.95.92

As per Mep &I Zistrhupon of Horky, deepy Manager js
the custogian Qt}“nnnng Fapers, He 1¢ gt

SO I ez ppeny,; Moper account 0! Aock of
Bdlters and fuily PESPUNSIe for g QELL,, Shitry ey I I o g

) . "
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It vas alleged that ofler resumotion o Zuty, Shri Das though repeatedly
supplied papers froni the stock, no discrepancy was reported on the above .
particularised dates. Subsequently, discrepuncies in stock of papers was reportedto .- -
Supdt. PSD/Guwechet! on.25.6.981.¢. affer 27 dags of resumption to his duty affer expiry
“of leave. On receipt of the report of discrepancy, inquiry was instituted and shortage of
116 Reams and 19] sheets of printing paper of the size 43X69¢ms was established. The
cost of 116 Reams 191 sheets of the paper of 43X69%ms comes to Rs, 32,383.29

@Rs.278.25 per Ream, Thus It was elleged thet the sald Shri Das Jailing to observe the

spirit of rides contained under Rule 276 of P&T Manual Vol. 11 3rd edition(2nd reprint)

as well as to exercise duty as entrusted as per Memo of distribution of works, exhibired

misconduct anid contributed towards the loss of papers viorth; of R5.32,383.29, while
werking as Asstt. Manager PSD/Guwahori,

) o Thus it was alleged that the said Shri jiwan Ch, Das Jailed
to maintain absoiute infegrity ; devotion o duly and ected as suci waich was
unbecoming of « Govt Servant in contravertion of Rede 3(1) () 3(1)(it) end 3(1) (iii) of
" CCS (Conduct Rules) 1964 *

On receipt of the memorandum, as said above, S Jiwan Ch, Das
requested to aliow him to nspect the staerent of Sri B.N. Choudhury the then manager

In charge and of Sri Sarbeswar kelite, Mgkt Guard of the Peper. Codown, for his
\ Jeasibility to submit defence Statement vide his letter dtd. 04-12-2000,

s | ' Considering is request, the photo copy of the above said two

, statements were supplied to Sri Jiwan CF. Das vide this office letter of even no dtd, 04
! 12-2000, Thereafter Sri Jiwan Ch. Dgs subpitted his defence satement did. 19-] 2-2000
| which reads as foltows-

. " With reference to your nemorandun no, SdVig-1/93-99 did. 24-
It 11.9

41-2000 served on me enclosing thercto a statement of dlegations viith charge for

violation of Rules 3(l) (i), 1)), 2Dfiii) of CCS Conduct Rules 1964 Proposing thereby
_ [0 1ake acrion agdinst me under Ruie i,
As ddrected Vide your above iz | ] with due respeci and e
ubmissior, beg to place before you the Jollovirg statement, of my defence for favour of e
your perusal and carefid consderanon. realistic assessment of the situation and facts ol
J relafing to the allegation against me and 1ake Juvourabie decision in the mater
2 The dlegaion predisdy pointed are that there was o shonage of .. :
papers in the Godown amounting 10 116 Beams and 191 Sheers of the size of 43x69 cm. v 5
pdpgrs. Prior to the dipresaid proposal . | was called upon to explain on the same TN
allegaiions as lavelled against me and with due vbeyance, | submitted my explanations i, e
vide letter dtd, 14-11-2000 bt it is ¢ meter o resertment thet no opinion vas made by -+
your good self as to whether my explanaiion was at all untenablz and downright rejected.
Having regard 1o my above contennon § heig lhe

b

View tha there was tendency and L
’?. " motive to initiate action againg i abripily io show and exhaust depanmental chamnel )
[ to shirk the authority's responsibility and hed it not heen 5o, no allegations relating to
' .Ji. | the month of May/98 would have been lavelled hurriedly nov at the 12 th hour of my
;5  redirement (o commence on 34-0

~200i. Frues it is held and rationai] y viewed (hat

, }i\’\ \’.('@
{g&%)‘;

"y




principles of justice were depicd and it 80es egainzt the
discipline covered underthe article 31} o the Indian Constitution,

. .. Atis consistents and proved by the statement dtd, 01-07-98
and 30-06-93 of Sarbasree BN, Chaudhars ard Sarboswar Kalita supplied to me under
your:letter No even drd. 04-12-2000 that

“officlel posted to Stop-gap of 10 deys of teave. Evidently there was clandestine ded in
collabaration and even affer renowing the fact no report vias made to Police arid had it

been dore the stoten malerials 1.e. Papers couid have pon recovered.

A - - The stop gap arrangement for mere 10 days a5 it tends to

} think, reflect otherwise before doing so no office for Serding orders qs prevailed were
; -+ consulted but an official of doubnil character was erirusted to higher responsibility,
|

I

Further as I now there was spedfic restriction in the handling of paper stock by the

re poding of a

offictal put to S19p 8ap of my leave but this was not examined bejo

Substitute, . . ' :

t ‘l ~ Itis my fervent request o you to judge carefidly the point that
the icidence ofthef or dishonest Zzgl Was rdd atiributed to the alleged feilure of, proper

i accounting of paper sack et the me of my rejoirirg afler leave on 29.05-98 The

it position and feqsi bility of detecting any dj

4 very remote and instantaneous as explained

: i request may kindly be treated as G part of mry Jef
t
L4

cognizince to what has beey; stated in the related maner by S/Sri BN, Chaudhury and
Sarbeéswar kalita

! Under the fucts and crcumstances siged apoy
; realistic view on m ) long unblemisked seryico records without any
| Jervently request Youto kindly consi

- exoneraie me jrom the perviewsg
} T on'30-01-200;
i
’
r

e and having q
stigma, [ would

der me in the mater of allegation with leniency and
o] tite charge and thus g Justice bejore my retirement

In the Defence stetemons <5 Jvar Ci. Das referred 1o s eanfer
representation dtd, {4-11.2000 which reads as under.
S M

: " With reference to tie avove, { beg to state that prior to
Proceeding onleaye we f 19-05-98 there was o discrepercy of, paper in stock,

| That Sir, on resumption to duty from leaye op 29:5-98, infact 1
W stze of Pavers in comphance 1o office order o press and office

Sritetimes | happened to visit twice lo the

: been orderad for supply of 40 rearm Printing
Papers of size 42x60 ¢z to AMfs Bohhy b

Srintine and Erding house, Surprisingly | found
only 31 ream 1%) sheets of printing papers avalable in stock, ! supplied 21 reams
Papers to the Press o), 23-6-93 and non o

variubiiity pupers in stoc was reponted verbally
‘ :

) | .\}G
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(0 the office on the advice of the oflice, ! have theroughly checked the stock of papers of
all sizes on 24-6-98, and Jinding no trace of shortage, the mater was reported to the
authority in writing on 25.6-93

o Sin, In fact the Asst. Marager Isthe Custodian of Paper Godown
and responsible for maintenance of correct Sock of paers received Jrom DSSRD and
local'purchase and are used ty be kept in a smaii room and for want of proper
accomodation storing and stocking of papers sizzwise hampered. Very often paper used
to bekept mixing with cther g=p of pepers for eccomodarion problem.

That Sir, on resumptlon from leave on 29.5-98 on 8ood faith. ]

have taken the stock as good. During my incumbency as Assm. Manager, | have
aischarged my duties and responsiiiies fathfully,

. Urder the circumstances, explained above, ! beg to pray your
8oodself'to consider my case sympathetically and exonerate me from the charges in
consideration of Juithfil und unblemished services rerdered to the Depantment during the
pericd of my entire 40 Jears service.”’

r | Ihave gore throygh the impittations of misconduct or mishehaviour

,(_i | on Which action WS Droposed to be taken, Dejerce stzement of the official and ail other
' Connected documents of the case carefilly and observed tha the said Sn Jiwan Ch. Das

| could rot put forward an ) convincing pround to rofiue the Charges brought apainzt him,

In the defence ssatement of'the officlal, SH Das referred 1o his
N earlier representation atd, 14-] I-2000, wherein Sri Das deari y admilted that the

| sstt.Manager is the custodian of] paper godowr and responsible Jor maintenance of

~
N - —

take the charge of the stock of paper as correct. on resumption 10 duty atier leave on 29
03-95. Being the responsible Govt. Servant with too many years of Service on record,
taking over of Stock of Papers or good Jaitk, on the pert of Sri Das is the Sheer
negligence towards his duty and thereby the said $ri Das contributed towards the Joss of
. bapers of'the size 43x69 worh Of Rs. 32383.29. Thas the very admittance of the fuct by
7 the official itself proved the charges brough: againg Sri Das

Further it Is found thet the ecid Sri Das resumed duty on 29.5.9¢

- e e e e g =

repancy. There affer on
25-6-98 ¢fter 27 4, 5 of resumption 1o duty/ taking over of the charge of the Godown,

f Sri Das reported the discrepancy. In this podtion there remain no scape to the said S
Das to evade his contribution towards the loss of papers under his custody.

v > e

| Sri Das, in his defenve representadtion dtd, 19-12-2000 put a guestion
of denial of natural justice too. In this poir: it is eviders they the memorandum enclosing
the Imputations of misconduct or misbekavi

recelpt of the letter. Srl Das desirad 1o Wisped ihe Qaenent of Sri B.N, Chaudhury and
i Sarbeswar Valite, which vere Supplied o him erd firally Sri Dos submitted his

defence statement on (4. 2-000i.c. aiter 25 days o receipt of the memo of imputations
of misconduct or misbenaviour. In this

postion, the guestion of deniq) of naturdl justice

— ——— e ——
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to the said Sri Das does net ange ¢t ¢!,

- Sn Das atso pemnted o1 ihe sietement of Sn BN, Chaudhury
and Surbeswar kalita wnd out fc)r.mn! sume viler 1ssues wittch are not at dll convincing
to evade his contributions towards the loss to the Cost.

Theforgeng d'sczzssz ons made adeve clearly establish the
charges brought aganst Sm Jiwan Ch.Das and jound that the sad Sn Das contrniduted
towards ite luss of papers worih of Ro. 32,363.22 white worxing as Assit. Manager,
PSD/Guwaheti-2). Thercfore, keeping ir. vicw the partiad recounment efloss, caused to
the Govt.and to meet the end of mtes tie 10ltowng orders are passed-

Order.
~. [, $7i A.C.Das, Su Supd:. Postal Stores Depot’Guweahati-21, herely
order that an amount of Rs, 16000- { Sixteen thousands) only be recovered from the
pay of Sri Jiwan Ch. Das, Asst. Manager,P.S.D/Guwahatl =21, commendng from the
pay jor ine monih of Junwary 2001 on insiwimenisiay Ry 2000-per month.

' s A
(A.C.Das.)
Supdt. Postal Stores Depot
Guwahati -2].
LI rnmss s oS
N )
\
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The aonsget, Supdt. of past Offices (Hg)
Guwehatd Divisicn, Quwchati - 743 001.

To

Refs= Momo No. §D=Rule-14/2000-2001 dated 29.11,2000.

8ubs~ Defonce Statement submitteq by Shri Sambhy
Ram "awar. PeAe PeSeDa, Guwah&tlo

cf the cagse, o careful sorutiny of records of Stook
Book of Paper (Exei) which 414 not @Overed dth the
Teport of iaquiry officcy T 4t has beon scen
during the period of leave Of Shri Jiwan Chandra pas
the fegular asstt, Hegnager and also pPrior to my assi me
ment as look afeor Asstt. Nlanager  ghrg Subhas Chandrg
Chowdhury than Tegular Manager PSD/GH has Supplied a

a8 it is foung fram the entry maae in the stock Book
gﬁx-l) showing date entry_ &s %—f-i%‘%g.gg: A8 per entry
in Stock Book it is Wry clear the ordoy cf 8UWpply was
granted on 2.1.1998, The some wan not exocuteq till
18.5.1998, Byt 8hri Subhas Chgndra Chowdhury, Manager
has pPCxsonully executoq tha @upply on 19.5 -1998 1n

absence of raegular Asste, Henagor aftor gap of five (5)
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'authcruy Adid noct give me any oppartunity 1nau'ucuon ,'

.- 2 -

— 33—

,montho frcm the date of spproval. Moreover ahrl

Subhes Chgndra Choedhury di4 not make any entty on

the xoy Heglotor Bhowing particulars Key takon by him

on 19.5 +1998¢ Moreover Shry Chowdhury could havo axoe
cuted tho ordor of Supply 4n procence of rogular Asott.
nana'gar within the peeiod from 2011998 to 19.5.1998.
After axccution of 8ald supply ho avafled tho leave

Of L.T.C. with effect from 20.5.1998. It may be stateqd
that as per mm.ribuuéa 52 vfo;:lm (Ex=4) tho sole roge
ponsibility of Bupply of papers 18 vested Oh Asstt.s
Hanager not on !-tanagar. Prom it gppears that Shri
@howdhury (P.S.D.) with Ralafide intentions and with

& motivo bohind oxeccutod tho cupply ordar dated 2.1.1998
on 19.%.19968 trithout folloiing eny officia)l procedure,
It may ba apprcehend that Shry Chowxihury, Honager (PSD)
might misused his official position to giwe favour to ,
some of his mtereated persons during shaence of reguler
ASBtt.Hanager on 19.5 «1958. Prcm the above foact and |
circumstances ¢ may be sssumed that the shortags og
Printing Pepar may be occured on 19541998 when it was
Supplied to M/p. em:y Rathi preso as per stock Boolt

le That w.i.th fegerd to article of chargea Annexure-l.
Article-} 1 bag to state that took ovex: the charga
@8 look aftor Asste. nanamr (P.S.D.) Vice &hri. .nwan -
Chandta Das Aostt. Managor (p.S.D.) who waa ar Medical
leave with effect frog 19.5.1998 to 29.5.1998 in afdti-
tion to my owm. duties, &1:1 Jiwan Chandra pas or tha

T A Wty e o g -

T T i v S V— —— e e -

Or order to werify the Stock with tha Stock Register,
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& I huw uritten o lotter to the suthority obout
ny dnabdlity to cpurcte tho Gouoia @8 laok agter
Asstt. anagore. Dut the authority rojcce:d iy prayor

and subnicscicn, honco I cannot bo hzld responciblo
for any laopse coaitend by tho authcr;tty.

2¢  Thaft with regard to article of chargos Articlo-Ig

I beg to state that Semd arc not correct end henco

denicd by me.

AS por Memo of m:tribuucn of Works (8x-4)
nothing has been muntioned ~bout ®accompaning of
Group *D'® staff with the Asstt. Hanag.r to aodoun
for supply of Printing pap:res to press. The Momo of
Distributicn of aorks (8x=4) Las vestad sole roespone
8ibility of Stock of Paper to the asstt. Manager asnd
8 per the responsivility I zupplied Papers to M/s.
Oitanjall pringing prass .«th full syatisfaction. on
approval of su:ply to M/x, Gitan Jald printing prove
by the Supdt. Psp/GH in £ile the Maling Asstt.,(pit-1)
has prepered the order and Placed it in the table of
Hanagor. The ordur tlip was issuved \dth the £follewing

d#éscriptionof. plpen to e supplied to the M/s, Gitae
njald Printing prass.

Size (in c¥) Quantity

43 x 69 41 R 430 sheets )
$8 x 91 18 R

56 x 73 447 ateet.s

6% x 86 8 R 216 Sheets,

Tug look aft.x Honagor Shel Bwpenira Nath Chowdphury
(PW=2) handcd over the 2lin to 2o and asked me for

8upply of Papors to m/e. Gitanfall printing press from
Gods.me nzeordingly T hed tua tho Koy of the Godoin

A :
g;\,l)\ \9// CCithee 4
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£rom the Panager ‘psp/en on giving initial in the Key
Rogistor-with time tmd date. Aftor that I procoocod

for Godowm to supply peporte Bofore opening the Godown
I found‘ 8hri4 sarbesm Kalita (piw=3) Might Qhard of tho
Baid Godoim, who was in fromt of the Godown door. In
prasenco of ghri Kalita I had oponed the door of tho
Godown and supplied papers to the concerned fir m as
per order slip given by the “anag&.-t after careful
counting of papsrs. Immediately on completion of supply
Of pepers I had closed the door of Godown in presence
Of Ehri Sarbeswar Kalita RLght Guatd and I loft the
Godown with him wAich hae been aduitted by him (pHe3)
in hic statement. After arrival at the main building

I had return the Key to look after “aﬁager shri Bhupendra
Nath Chowdhury (pwW=2) with making entry in the Koy
Register with time, date, and signature,

It 15 worth tof montion here that I agked as
100k aftar AsstS. Managor with offect frem 20.5.1900 to
29.5.1998. Sl Jiwan chandra Das (P¥=4) tho regular
Apott. Managor had resuncd to hio dut.y aftor availing
leave on 29.8.1898. After resumption of duty Shri Jiwan
Chandra Das Asstt. Hanagor did not vorf{fied the stock

. of tho Godown with tho Stock Registor o with me. Shri

Jiven Chandra Das had op2ncd tho papers Godown in throo
(3) ouboequont datos L.0. en 6.6.1959. 11.6.1998 ana
12.6.1998. He oupplicd paporo to mefgﬁmnt firmo. But

he did[x;; roport any loss or ah.artag; Gf papors till
12.6.1998. In the enguiry report 4t has not been menticnod
vhat 84w of papers the psstt. Hanagr supplied on
44601998, 11.6;1998 and 12.6.1998,

. _ ‘gggpg , />§7 | c;ntd.. s
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he remYay E«garz,n,.;:n Colled Buatos fhentea Ching Chsty

Wyd cn lomwe on LW dedh Llloel dood 206938280 Aftor
mau:apt:ién O is dufy o ca a sulscjucnt date on
23.601662 Slrd Chowdhury ehguizcd the regular AUStte
Hanager 8hrd Jiwan Chandra Das (pPre4) accut tho steck
postiticn of & particular papcr of sise 43 % 69 Cf. o9 |
it can be @asily presuzed that shortage of that sigé

. of papers m within the knowledge of mﬂ. chowdhury,
the regular Manager Pe.S.Ds On vnquiry of Shri Choudhury
» Manager the ASstte Manager Shri Jiwan Chandra Das
(Pri=4) exanined and reported chottsge of puper Of
oige 43 x 55 CH on 25.5.1953 after (twenty seveon) 27

day2 f£rcem his resumptlion €0 duty after lcave.

Shri Bhubanefizar Halcd (Piied) enquired about the _
loss and his repocrt of enquiry it has been shown the
loss of 116 R 191 Sheet of paper size 43 x 69 CM. Tho

enquiry offfcer did nct fully gona through the al
espect of tho matter and also did not scrutinized the

m:iteriale on records.He filed e bias report and erronuous
finding of the matter. From the above fact, I cannot

be hald responssvle fcr any shortage of printing

Papers in Godowns I have done ay duties with tuil _
regpensibility, devotion and henesty without any nala=-
fido inténticn fin addition to ry duties,

Thanking ysu

dours Loithiully

<\
W )‘ ¢ {Curl Luhu Roa Hanvador)
- \[} V—" Jone PeSeDfCuuchiytd




